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hutw ww should be immediately 
brought to the notice of the Prime 
Minister as well.

Inflnenaa Epidemic
•464. Shri V. P. Nayar: Will the 

Minister of Heme Affairs be pleased 
to state:

(a) the total number of man hours 
lost in Government work on account 
of influenza epidemic among Central 
Government employees; and

(b) whether any special considera
tion has been shown by the Govern
ment of India in giving leave or other 
benefits to those employees who 
became victims of the disease?

The Minister of State In the Minis
try of Home Affairs (Shri Datar):
(a) The information is being collected 
and will be placed on the Table of 
the House in due course

(b) Government servants receive 
medical facilities under the Contri
butory Health Service Scheme and 
the Central Services (Medical Attend
ance) Rules Casual leave and 
regular leave have been given liberally 
to all Government servants who con
tracted influenza No other special 
consideration has been found.

Shri V. P. Nayar: May I know
whether Government have given 
casual leave to employees who had 
already exhausted their casual leave, 
when they were struck down by in
fluenza on account of no fault of 
theirs’

Shri Datar: In that case, other
kinds of leave are given

Shri V. P. Nayar: What kind of
leave?

Shri Datar: Medical leave.
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Shri M. M. Das: The committee-

has not yet submitted its reports, and 
the information is .. .
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Shri M M. Das: I do not know 
when the committee will submitt its 
report.
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Shri ML M. Dm : So far as the pay
ment to school teachers in Govern
ment aided private schools or the com
plaints regarding private schools aided 
by Government are concerned, this 
committee has betfn set up, and it will 
enquire into all these matters.

Dr. Ram Snbhag Singh: The ques
tion was whether teachers ha& decid
ed that they would go to schools but 
would not teach 1

Mr. Deputy-Speaker: Perhaps, the 
question was not understood But 
the questioner did not take objection 
to it. The answer given was not re
levant to that question The question 
was whether the teachers had taken 
a decision that they should go and 
attend the schools but should not 
teach '

Shri M. M. Das: I do not know
whether actually the teachers have 
taken this decision

Shri Shree Narayan Das: May I 
know whether the attention of Gov
ernment has been drawn to the fact 
that m some of these private schools, 
teachers have to sign the payrolls for 
higher sums, whereas they get only 
half of those sums7

Shri M. M. Das: A similar comp
laint was made on the floor of this 
House when the Demands for Grants 
relating to ’he Education Ministry 
were under discussion

Mr. Deputy-Speaker: Did. they
voice the feelings of the people then’

Shri S. C. Samanta: May I know 
whether the cases of those teachers 
who were given the assurance of an 
initial higher pav have also been 
referred to this committee, that is, 
cases which have been outstanding for 
more than four years7

Shri M. M. Das: I want notice
Shri D. C. Sharma: May I know

the terms of reference of the commit
tee that has been appointed7

Shri M. M. Das: The terms of re
ference of this committee are as 
follows’—the resources of the pri
vately managed schools, the payment

• of teachers’ salaries, the security of
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their tenure of service, approved and 
unapproved items of income and ex
penditure, reserve funds, and the 
suggestion of ways and means for the 
general improvement of the condi
tions of thes  ̂ schools in all respects, 
particularly, from the organisational 
point of view —

Shri Narayanaakatty Meatoa: In
view of the fact that these teachers 
are put to so much of difficulty m 
getting their payments, will Govern
ment consider the possibility of 
paying them direct7

Shri M. M. Das: Last March, it was 
reported by the Delhi Teachers’ Asso
ciation that there were fifteen insti
tutions which had not paid salaries 
to their teachers On investigation, 
it was found that as these institutions 
could not properly comply with the 
rules and regulations of grants-m- 
aid, the grants-in-aid paid by Gov
ernment were stopped Now, we 
issued orders to relax these rules and 
regulations, and make immediate 
payment of the grants-m-aid to these 
institutions So, these teachers were 
paid

But further complaints have been 
received by us, and in order to investi
gate into this matter, under the 
advice of the Government of India, 
thf* Chief Commissioner of the Delhi 
Union Terntory has set up a com
mittee under the chairmanship of 
Shnmati Sucheta Knpalam, a lady 
Member of this House This com
mittee i» investigating into all the 
complaints that have been made to 
Government

Escape of Undertrial Prisoners

*466. Shri Radha Raman: Will the 
Minister of Home Affairs be pleased 
to state'

(a) whether it is a fact that two 
undertrial prisoners escaped from 
Delhi jail on the 3rd July, 1957;

(b) if so, whether any enquiry was 
made into this incident;
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